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ODE 

S.NJ1lljck, VC 

In this OR the petitioner has prayed  for a direction 

upon the. respondents authorities t& re le ase e x-gr at i a payment in 

favour of the applicant with ia% intereat P0 annurp. It is submitted 

by f's.11 .Ray, id. counsel appearing for the respondents that as the 

petitioner did not exercise option in them atter of ex-'gratja pay-

ment in proper form the respondents authorities could not take any 

action in this regard. This Objection has already been taken by the 

respondents in their reply. h is also submitted by f1s. 9y on instruc 
tion that .SOOn as the petitioner exercises hoption in the 

proper form the respondents authorities will take appropriate action 

in this regard without further delay. Under such circunstances Mr.A. 

Chakraborty prays for leave to withdraw .thjs application with a 

further leave to the petitioner to exercise her option in-the matter 

of releasing ex-gratia payment in the proper form before the respon-

dents authorities. Considering the submission we 8llOU the petitioner 

to withdraw the application and leave is, however, granted to the 

petitioner to exercise her option in proper form before the respon-

dents authorities within 4 weeks from this date. The respondents 
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